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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 815 OF 2022

IN THE MATTER OF:-

SURESH CHAND ' ....PETITIONER

VERSUS

D.M. KAPASHERA & ORS. ....RESPONDENTS

STATUS REPORT ON BEHALF OF RESPONDENT NO. 4 IN
COMPLIANCE WITH ORDER DATED 26.09.2023 PASSED IN THE
CAPTIONED ORIGINAL APPLICATION.

MOST RESPECFULLY SHOWETH:-

1.

8]

The present status report is being filed on behalf of Respondent No.4 through
the Wetland Authority of Delhi in compliance of the order dated 26.09.2023
passed by this Hon’ble Tribunal.

That the present application relates to- the grievance of the illegal
encroachments and construction of the boundary wall on pond measuring 13
bighas 10 biswas comprised in Khasra No. 111 in village Kanganheri.

That water bodies are spread over the entire area of Delhi. These water bodies
are under the management and control of different authorities which have
ownership of the land on which such water bodies exist.

That by Rule (5) and Rule (7) of the Wetlands (Conservation & Management)
Rules 2017 notified by MoEF&CC, Govt. of India vide GSR 1203(E) dated
26t September, 2017, the Lt. Governor of Delhi has constituted Wetlands
Authority for the purpose of the conservation and management of wetland for
the Union Territory of Delhi. Copy of the notification dated 23.04.2019 is

annexed herewith and marked as ANNEXURE—-A.
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5. That the Hon’ble Delhi High Court in Vinod Kumar Jain v. Govt. ofNCT of
Delhi, WP (C) 3502 of 2000, appointed Mr. V.K. Tandon, Advocate as the
Court Commissioner for identification, inspection and revival of water bodies
under the control and administration of various civic agencies falling under the
Government of NCT of Delhi. Sh. V.K Tandon, has conducted inspections
from time to time with different civic agencies.

6. That presently water bodies in Delhi are being maintained by different
authorities under whose jurisdiction they fall and their maintenance is being
done as per inspection reports of Court Comrﬁissioner and directions given.

7. That the in compliance of the order passed by Hon’ble Tribunal, a joint
inspection of the site was carried out on 04.05.2023 by the representative of
BDO (South West) and DPCC. Applicant was also present during the
inspection. Copy of the joint inspection dated 04.05.2023 is annexed herewith
and marked as ANNEXURE-B. |

8. During the inspection it was observed that:

® The Complainant Sh. Suresh Chand informed the officials on the site
that there is encroachment on the East and West side of the pond
having Kh. No. 111, Village Kanganheri.

® Complainant informed that these demarcation signs were marked by
Tehsildar (Kapashera) in the month of February, 2023. The -said
demarcation signs amount to encroachment or not is required to be
confirmed by the Tehsildar (Kapashera), Revenue Department.

® There is no boundary wall on the East and the West side along the
pond. But broken boundary wall in same parts of North and the South
side.

9. That considering that the water body under reference is under the jurisdiction
of Revenue Department and the action may be taken by Revenue Department.

In this regard, letter has been written to SDM (Kapashera) and BDO (South
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11.

12.

13.
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West) on 27.10.2023 for status report. Copy of letter dated 27.10.2023 is
annexed herewith and marked as ANNEXURE~C.

That the reply has been received from BDO (South West) stating that the
extend encroachment can only be verified after proper demarcation of land by
Tehsildar (Kapashera). Copy of letter dated 07.11.2023 is annexed herewith
and marked as ANNEXURE-D.

That letter has been written to SDM (Kapaéhera) and BDO (South West) on
20.11.2023 for providing timelines of proper demarcation of pond having Kh.
No. 111 (13-10) on urgent basis. Reply is awaited. Copy of letter dated
20.11.2023 is annexed herewith and marked as ANNEXURE-E.

That the letter dated 10.11.2023 has been received from BDO (South West)

addressed to Executive Engineer, CD-14, Delhi Jal Board with a copy to'

Wetland Authority, wherein request was made to remove the sewer pipeline
immediately that has been inserted in the water body and submit the action
taken report. Copy of letter dated 10.11.2023 is annexed herewith and marked
as ANNEXURE-F.

It is humbly submitted that the Respondents have the highest respect and
regard for the orders and majesty of this Hon’ble Court. The present status
report along with its annexures is being placed before this Hon’ble Court for

its consideration.

04.12.2023 Member Secre

(Wetland At
Department
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Annexure-A

Tt 6. €1.Ue.~33002/99 ORE WaER REGISTERED No. D.L.-33002/99
GOVERNMENT OF INDIA

EXTRAORDINARY

WRIERR | WerTiyTa
PUBLISHED BY AUTHORITY

b 77] feeett, geeafaam, atier 25, 2019,/vme 5, 1941 [wawafe o 25
No. 77] DELHI, THURSDAY, APRIL 25, 2019/VAISAKHA 5,1941 [N.C.T.D. No. 25
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PART—IV

TR T e &, et wren
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELHI
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H.51.1(07) / SLASATR. /WP /201718 / 9397.0420. ~qgeRer T, Tiig Td Weary afkads
HATCT, MR WRER, TEAR. 1203(3) RiFa 26 Rigar, 2017 &R IR M (WReroT e waEm) from
2017%ﬁ‘nm(s)aﬁm(ﬂmmwﬁﬁuﬁmmaﬂﬁgﬁﬁﬁ%mﬁmﬁﬁmﬁﬁﬁﬁ
AT (FRETTT T ) @ Soeed ¥ Frfaia wewt @) fifkT % g, AT TR BT TeT TR T

i. | 7= @l : ST
i, | Surzme, feeeh e yifteeor qE qeA
iii. | Sfra, wr—uateRer SR
iv. | W AfEE, wR—cle AT et e qo A
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2 DELHI GAZETTE : EXTRAORDINARY - PART IV]
ix. | Af¥a, PR-REE vd arg e T O
X. | S, e faam T
xi. | afEE, wR—Ia e
Xil. | SO 9 99 WP, 99 0 gqeng [T, feoen e 931
Xiii. | T PR, s—nfe wea wn (o eHege) e
Xiv. | 9 W@, Reeh gguer = amte T o
Xv. | 9 WfE, 99 e 3 T o
Xvi. | Mg, el TR Frm (SR, =R od 99) A e
xvil. | 9@, feeh dor, Fe - 9 T T
xviii. | e, Reelt o 91 e
Xix. | SR T T T weeres, Af¥a wraerd warReT o, aoNd O e TRad | weed o5
xx. | P, feeeh forfSamer o o
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1203(E) dated 26"

ST TS, TE. Wi, W e 97 e, Jatiga

8 79 WEATR, 3%

e, 18y, /afifl, S8y,

frewmp, omE. . o, o, /AP, o T e, ans.

S T & fReeh
@quzﬁlmamﬁ,

YT @, Wi (TafeRer 9 o)

DEPARTMENT OF ENVIRONMENT, FORESTS AND WILDLIFE

NOTIFICATION
Delhi, 23rd, April, 2019

No. F.1(07)/DPGS/C.Case/2017-18/9397-9429.— In exercise of the powers conferred by Rule (5) and

purpose of the conservation and management of wetland for the Union
members:-

gement) Rules 2017 notified by MoEF&CC, Govt. of India vide GSR
September, 2017, the Lt. Governor of Delhi is pleased to constitute Wetlands Authority for the
Territory of Delhi consisting of the following

i.

Chief Secretary, Delhi

Chairperson

ii.

Vice Chairman, DDA

Member, Ex-officio

iii.

The Sccretary-in-Charge of the Department of Environment

Vice-Chairman

iv.

Pr. Secretary-in-Charge PWD

Member, Ex-officio

V.

The Secretary-in-Charge of the Department of Urban Development Member, Ex-officio
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[PART IV DELHI GAZETTE : EXTRAORDINARY
Vi. The Commissioner-cum-Sccremry-in-Churge of the Department of Development Member, Ex-officio
vii. CEO, Delhi Jal Board Membér, Ex-officio
viii. | The Secretary-in-Charge of the Department of Fisheries Member, Ex-officio
ixX. The Secretary-in-Charge of the Department of Irrigation & Flood Control Member, Ex-officio
X. The Secretary-in-Charge of the Department of Tourism Member, Ex-officio
Xi. The Secretary-in-Charge of the Departments of Revenue Member, Ex-officio
Xii. Principal Chief Conservator of Forest, Delhi Member, Ex-officio
Xiii. | Managing Director, Geo Spatial Data Limited (GSDL) Member, Ex-officio
xiv. | Member Secretary, Delhi Pollution Control Committee Member, Ex-officio
XV. Member Secretary, Biodiversity Board of UT Member, Ex-officio
xvi. | Commissioner of MCD(North, South and East) Member, Ex-officio
xvii. | Head of Delhi unit of CGWB Member, Ex-officio
Xviii. | Secretary, Delhi Cantonment Board Member, Ex-officio
Xix. | Addl. PCCEF of the regional office of Ministry of Environment, Forest & Climate Membeér, Ex-officio
Change, Lucknow
XX. Director, Delhi Zoo Member, Ex-officio
Xxi. | Superintendent, Archaeologist, Archaeclogical Survey of India . Member, Ex-officio
xXii. | Director, Environment Member, Ex-officio
xxiii. | Conservator of Forest/ CEO(DPGS) Member Secretary
The following members are nominated as experts :-
©) Sh. LH. Khan, PCCF (Retd.)
(ii) Sh. Manu Bhatnagar, INTACH
(1ii) Director, DTU/Representative of DTU
(iv) Director, IARI/Representative of IARI

By Order and in the Name of
Lt. Governor of the National Capital Territory of Delhi,

MADHUP VYAS, Secy. (Env. & Forest)

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. AI_O K Digitally signed
. by ALOK KUMAR

KUMAR Ssoseze
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Annexure-C

MOST URGENT

NGT MATTER
OFFICE OF THE WETLAND AUTHORITY -

DEPARTMENT OF ENVIRONMENT
GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI
~“C" Wing, 6™ Level, Delhi Secretariat Building, | P Estate, New Delhi 110002
Tele-Fax: 011-23392736 E-mail ceodpgsenv.delhi@nic.in

No.F.1 (24)/WA/WB//CC/2023-24] |21~ LA . Date: 2_;1-’}'/ &f JailA-

To,

1. SDM (Kapashera), Old Terminal Tax Building, Kapashera, New Delhi- 37

2. BDO (South West), Najafgarh, New Roshanpura, New Delhi - 110043

Sub: Original Application No. 815/2022 titled as “Suresh Chand Vs. D.M.
Kapashera & Ors.

Sir,

Please find enclosed herewith Hon'ble NGT ofder dated 26.09.2023. The issue
relates to the grievance of the illegal encroachments and construction of the boundary

wall on pond measuring 13 bighas 10 biswas comprised in Khasra No. 111 in village
Kanganheri.- -

In view of above, considering that the status report has to be filed in the Hon'ble
NGT before the next date of hearing fixed for 13.12.2023, it is requested to submit the
point wise status report so that the Hon'ble NGT can be apprised before the next date
of hearing. '

This may please be treated as Most Urgent.

Encls: As above b g
i 1

Mergzjber Secfeta ry

Wetland Authority o@’Delhi

.

/A
x'/// ’

4

0 G
Copy to:-

1. Divisional- Commissioner, Revenue Department, GNCTD, 5, Sham Nath Marg,
Delhi- 110054. -

2. District Magistrate (South West), Old Terminal Tax Building, Kapashera, New Delhi
- 110037

3. SEE, CMC-Il, DPCC, GNCTD, 1% & 2™ Floor, Vikas Bhawan-II, Civil Lines, Delhi -
110054.

4. PSto Pr. Secretary (E & F), GNCTD e A
’ ) ix/\‘wf’h,_,_/:‘/{; .

: !
Member Secre,t;éry
Wetland Authoritv of E‘)U'elhi

e

e

13
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Annexure-E \S\%‘S

MOST URGENT

NGT MATTER
OFFICE OF THE WETLAND AUTHORITY

DEPARTMENT OF ENVIRONMENT
GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI
“C" Wing, g™ Level, Delhi Secretariat Building, I P Estate, New Delhi 110002
Tele-Fax: 011-23392736 E-mail ceodpgsenv.delhi@nfc.in

No.F.1 (24)/WA/WB/ICC/2023-24) 22231 —2 €. Date: Do fn ],’z@ 23
To,
1. SDM (Kapashera), Old Terminal Tax Building, Kapashera, New Delhi- 37

2. BDO (South West), Najafgarh, New Roshanpura, New Delhi - 110043

Sub: Original Application No. 815/2022 titled as “Suresh Chand Vs. D.M.
Kapashera & Ors,

Sir,

Please refer Letter No. 1222 dated 07.11.2023 wherein BDO (South West)
stated in his para wise reply that, “The extend encroachment can only be verified after
proper demarcation of land by Tehsildar (Kapashera).

Considering the above, it is requested to provide timelines of proper
demarcation of pond having Kh. No. 111 (13-10) on urgent basis so that the same may
be apprise to Hon'ble NGT before the next date of hearing fixed for 13.12.2023.

This may please be treated as Most Urgent.
p ;
Encls: As above : i T
il ol
‘7 < Me'{jnber Segretary
Wetland Adthority af Delhi

Copy to:-

1. Divisional Commissioner, Revenue Department, GNCTD, 5, Sham Nath Marg,
Delhi- 110054,

2. District Magistrate (South West), Old Terminal Tax Building, Kapashera, New Delhi
-110037

3. SEE, CMC-Il, DPCC, GNCTD, 1%t & 2 Floor, Vikas Bhawan-Il, Civil Lines, Delhi -
110054, ’ ‘

4. PSto Pr. Secretary (E & F), GNCTD

P
honf

! !'//
Me{r?ber Sefér“c'e"’éfy
Wetland AL\I'thority{?:f Delhi

&
e
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